THE INDIA INTERNATIONAL ARBITRATION
CENTRE (COMPOSITION AND FUNCTIONS OF THE
COMMITTEES) RULES, 2023!

In exercise of the powers conferred by clause (c) of sub-section (2) of section
30 read with sub-section (2) of section 19 of the India International Arbitration
Centre Act, 2019 (17 of 2019), the Central Government hereby makes the
following rules, namely:—

1. Short title and commencement.—(1) These rules may be called the India
International Arbitration Centre (Composition and Functions of the Committees)
Rules, 2023.

(2) They shall come into force on the date? of their publication in the Official
Gazette.

2. Definitions.—(1) In these rules unless the context otherwise requires,—
(a) “Act” means the India International Arbitration Centre Act, 2019 (17 of
2019);
(b) “Centre” means the India International Arbitration Centre established
and incorporated under section 3 of the Act;
(c) “Registrar” means the Registrar referred to in clause (a) of sub-section
(1) of section 23 of the Act.

(2) The other words and expressions used in these rules and not defined, but

defined in the Act shall have the same meanings respectively assigned to them in
the Act.

3. Committees.—(1) The Centre shall constitute such Committees as may be
considered necessary to advice, suggest and oversee or monitor various aspects
of its functioning including the following, namely:—

(i) Executive Committee;
(if) Finance and Administration Committee;
(iii) Works Committee; and
(iv) Policy Advisory Committee.
(2) The Committees constituted shall be subject to the overall supervision of
the Centre.

4. Executive Committee—(1) The Executive Committee shall make
suggestions on various aspects concerning the functions of the Centre and to
oversee the implementation of the decisions taken by the Centre from time to time.

(2) The Executive Committee shall comprise of minimum three members and

a maximum of nine members which shall, amongst other persons, consists of the
following, namely:—
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(i) three Members of the Centre to be nominated by the Centre;
(ii) Chief Executive Officer; and
(iii) Registrar
(3) The Centre may nominate, for a period of two years, upto four additional

members, having experience of not less than twenty years relating to arbitration
and whose presence would benefit the working of the Executive Committee.

5. Finance and Administration Committee—(1) The Finance and
Administration Committee shall assist the Centre on such matters of finance,
accounts, tax, human resources, general administration, procurement and legal
matters as are referred to it and oversee implementation of the decisions of the
Centre.

(2) The composition of the Finance and Administration Committee shall be
as follows, namely:—

(i) The Financial Adviser, Ministry of Law and Justice;
(i1) Chief Executive Officer; and

(iii) Registrar.

6. Works Committee.—(1) The Works Committee shall assist the Centre
and oversee implementation of the decisions of the Centre with regard to land,
construction, maintenance projects, renovation or any other major construction
works of the Centre.

(2) The composition of the Works Committee shall be as follows, namely:—

(i) one Member of the Centre to be nominated by the Centre;
(if) a representative of the Department of Legal Affairs in the Ministry of
Law and Justice;

(iii) Chief Executive Officer; and

(iv) Registrar

(3) The Centre may co-opt any technical Member from the Central Public
Works Department or National Buildings Construction Corporation or any
other construction agency so that, the Committee is benefited of the inputs of the
domain expert in area of construction.

7. Policy Advisory Committee.—(1) The Policy Advisory Committee shall
assist the Centre in formulating its policies and action plan and overseeing
implementation of the decisions of the Centre with regard to such matters.

(2) The composition of the Policy Advisory Committee shall be as follows,
namely:—

(i) one Member of the Centre to be nominated by the Centre;
(ii) a representative of the Department of Legal Affairs in the Ministry of
Law and Justice;
(iii) Chief Executive Officer; and
(iv) Registrar.



